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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BOMBAY BENCH 

o • A • NO:; 
	 / 1991 

Dr. Yogesh Agarwal 	 .Applicant. 

V/s. 

The Secretary to Govt. of India & Ors..Respondents. 

INDEX 

Sr,No. 	Particulars Pages 

1. 	Memo of Application 1 to 15 

2 • 	EX-A" A Copy ofthe report in 16 -Lo 3j 
respect of the introduction of 

residence scheme. 

4: EX-Bt' Copy of the agreementdated 3 1z0 34 	4 
13.11.86 of the upward revision of 
the pay scale with effect from 1st 

Jan, 86 by the Ministry. 

EX-'C" Copy of the Schedule set oUt in 

respect of the revised sbaie of the 35 
Resident Doctors, 

5, 	EX-"D" Copy of the Agreement dated 3 
1.7.89 arrived at between the Junior 

Doctors Federation and the then Cabinet ' Secretary. 

EX-E" A Copy of the letter dated 7,12.87 

EX-P 	A Copy of the letter dated 17,7.89 40 
EX_UGJI  A Copy.. of the letter dated 17.4.90 4-j 

9, 	EX-H" Copies of the letter dated 25.5.90 
4-3 	45 

& 2.6.90 

EX-tI" A Copy of the letter dated 3.8.91.  

VAKALATNAMA, 
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Date: 

Vakalatnama 	 Nanie: 

- 	Date: 

6 Report of Deputy Registrar (J) 	Pleading are complete and 

- 	 • 	
• 	case ready for hearing 

• 

Dte: 	.: .-• 

Deputy Registrar. 
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Heard counsel for the applicant, 

issue notice to the respondents 

RZ to show cause as to why 

the application should not be 

admitted. 

List the caseadmission 

hearing on 1311992. 

( .. SINGH) (D. K.AGRAWAL) 
M(A) 	 ) 
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Dated: 24.8.92 

r.A.S. Iandepakar, counsel -for the 
applicant. 	1r, J.G. Sawant, counsel for the 

respondents. 

No rejoinder affidavit have been filed 

so far. List before Registrar on 25.9.92 

(J.y.PRIoEQ-R) 	 (s.x •-rAoN) 
1ia 1BI.R (A) 	 Vic 1E H;A IiiAi\J 
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!$ 125.9,1992 

3 .Oa*tt Sme1, Ay for , 
Coun. rox the lliCant. 

Er.J.C, sawmte 	for the re 

1mb0 Coun,1 for the amucant ic4y5 t 	 tiwa for fUin; rejojner. 

• to 

Qj-ø  

De11j1.i99Z 

pIr.,S. Khand.aZ'kar, Coun8el 
for the applicant. 

Satjt, CuSOl for the 
a3pondantS. 

Pr.Khandepark3r, prayS to grant 
some time for filing rejotndar* 

rdournad to 23.11.192 for 
filing rejoinder as a 

Itegistrar. 

4'- 	
o.A.73a/1. 
Date : 23.11.1992. 

None for the applicant., 

Mr,.G. Savant, Counsel for the 
respondents. He has filed their 
rly in 4).A.733/91 on 24.7.1992, 
He states that he -hal' adopting the 
seine reply in respect of 0.A.731/91. 
and 732/91. 

Cxinsel for the qpplicant hs 
not fil& any rejoincer so far in 
the matter, he may do so before the 
next date. 

As the matter baa not yet been 
admitted, 

.ace this matter before the 
Tribunal for as admission on 18.12.9 

Z) 
- 	- 	

ty. Registrar. 
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PER TAIJ 	DT. 

As per direction of te 

Hon'ble Vice ChailXflafl dated 

24.8.93,the matter is takefl 
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